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laave tyre wheels. So people are 
taking it up. Hon. Members know 
tJaat our tarmers, who are considered 
to be t;O conservative-this was the 
reputation the world had given 
them-have taken to new methods 
'Y~ quickly. Wherever new ideas 
~~e, they have adopted them. 

SHR1 JAGANNATH RAO: May I 
"know from .the hon. Minister whether 
the Department of Science and 
Thchnology are 4 coordinating the re-
secrrch activities of C.S.I.R. an :l 
l.-C A.R.? 

SHRI VIJAY N. PATIL: The co-
1 

ordination is there in different . 
activities bet ween C.S.l.R. and 
J.C.A.R. whenever it is required. 
But it is not always there because 
·tti~se are two different organisations. 
The Indian Council of Agricu!tural 
Research is conducting research \vork 
up wider a.;;pects with respect to 
a:::-,,-irn 1 t tr~ and CS I.R. is particu1ar-
1y conducting resparch and other 
a.di'dties regarding industrial deve-
lopment, that is, i11 the field of ap-
p'ri ·1 re~0ar:h. B'..tt '-Vhenever cc-
.., r~irirtion is required', it is always 
done.. 

SHRIM.ATI INDIRA GANDHI: I 
~n tirely agree wi+:1 the hon. Mem-
hrr that coord1tiatiot1 and co'1~tant 
k'"'PpL1g h touch Wi1h these ideas 
arp mo.st important In answer to my 
.hon~bJe fr1enrl.'s e~r 1 ier questi0n, may 
J s·iy that variou.:: mee:tin'5s are orga-
ni~cd such as 11"1;:;r Cf cni·~~ ~~ nTHf 
which was helcl in S'=vagram in \Vc>r-
dti-a. We h3VP a1 SO other m··wcments 
to 'bring 5cie'ltic;t~ in c·ns~r touch with 
artisans and t hr ir needs. 
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THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI C. P. N. SINHA): (a) and 
(b). Yes Sir. , 

(c) Yes, Sir. 

(d) Cases of unauthorised entry 
into the range and theft of metal 
scrap are reported to the local police 
who proseaute the offenclers for 

trespass and theft. 76 such persons 
have been apprehended so far. Out 
of these, three persons have already 
bee11 convicted by Courts and the 
others are under trial. 

( e) It is very difficult ta physica1Iy 
preyc.:nt unauthorised entry of the 
loc'.11 villagers into the area, as it is 
nnt possible to fence such a large 
ranft(). However, patrolling by army 
pe1 5oanel anct the loral police is 
organisf d regularly to deter attempts 
ot unauthorised entry into the ran~e 
nrea. Warning notices forbidding 
people to enter t~e range are also 
put UTJ 
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SHRI C. P. N. SINGH: Sir, the 
hon. Member has rightly pointed out 
the importance of fencing for this 
purp'ose. But as the hon. Members 
are aware, it is very expensive to 
fence a.n area of about 58 kms x 32 
kms. However, the ho~ Member'1 
suggestion will definitely be looked 
into and we wil1 take neceasaey 
steps. 
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We have already -thought of this. 

MR. SPEAKER: Next Question 
554, Shri B. V. Desai . . . next 
question 5'55, Shri N ihal Singh ..... 
next question,. Shri P. k. Kodiyan-all 
are not present. Is it something 
organized? 

Ati. HON. MEMBER: Shri Kodiy•n 
is not well; he is in the hospita 1. 

Amalgamation of Centron Blade 
Company with Brooke Bond 

•557, SHRI R. K. MHALGI: Will 
the Minister O'/ INDUSTRY be pleas-
ed to state: 

(a) whether his Ministry are consi-
dering a proposal for amalgamation of 
Centron Blade Manufacturing Com-
pa.?'ly, Aurangabad, Maharashtra with 
Brooke Bond India Ltd. for tne revi-
val of the former; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHAN ANA): 
(a) Amalgamation of companies, if 
applied for under the Companies Act 
1956 or under the M.R.T.P:- Act 1969 
is dealt with by the Department of 

Company Affairs. No 111ch 8Plll• 
tion baa ·been receive¢i by the Jlilll. 
istry of lndatry. 

(b) Does not arise.-

SHH.I R. K. MHALGI:. Sir,. CS.-
tron was one unit licensed by Gaw-
ernment. ta manufacture ~O mOJinn 
blades per annum. It iR: an mt.r-
prise located at Aurangabad w' •• 
is a backward district in Maratba-
wada region Of Manarasfttra. U... 
fortunately, the Wlit became llirk 
during the year 1'976. Massive f+wfs 
were provided by Sicom, an agenq 
for investment under the Govena-
ment of Maharashtra, and by UCO 
Bank and thereafter the---WOrkinc of. 
this Centron unit has improved. Willa 
all this it appears that an applicatiao· 
fer amalgamataion has been DM"'e 
In view o'f the repiy given by the 
hon Minister, may I ask whether 
the Ministry of Industry have en-
quired a bout the said application 
with the Ministry of C<>mpan;F 
Affairs after the receipt of my ci.--
tio:i and if so, with wlrat' results? 

SHRI CHARANJIT CHANANA: I 
have already informed the hon. 
Member that the locus standi. tor 
such amalgamation of companies 
under the M.R.T.P. Act is with the 
Department of Company Mairs. OD 
receipt of this question, we hacl 
asked about the position from the 
Department of Company Aifairs -"' 
the information that we have re-
ceived is that they are considerins 
this. We did not get any final lnfor-
ma tion from them. 

EHR! R. K. MHALGI: Brooke 
Bond India Ltd. is a multi-national 
company. I would like to know 
whether the Government will give 
some guidance to the Government df. 
Maharashtra to see that this parti-
cular unit of Centron is amaJ,,...... 
with a.ny other better Indian Com-
pany then Brooke Bond India Ltd.., a 
multi-national company? 

SHRI CHARANJIT CHANARA: If 
the Department of Company A&llD 




